
                                    

Tezpur PS Case No. 621 of 2020 

GR Case No. 1011 of 2020 

U/S-379 of IPC R/W Sec-7 of E.C. Act 

 
ORDER 

07.07.2021 

Ld. Advocate of the petitioner not filed hazira.  

Report as called earlier vide Order dated-28.06.2021 by 

Ld. Additional Chief Judicial Magistrate, Sonitpur, Tezpur 

regrading zimma of 300 KGs of Rice is received today from 

the I/O concerned.  

Heard both sides and perused the report carefully.  

On perusal of the report submitted today by the I/O SI 

Joyanta Deka, I/C of Bebejia Police Outpost under Tezpur 

PS, it disclosed that he had seized the aforesaid Rice as 

mentioned in Petition No-356/2021 from the house of the 

petitioner named Sri Monjul Borah in connection with this 

case and the aforesaid Rice belongs to the petitioner, 

named, Sri Monjul Borah and the aforesaid Rice is not 

required for further investigation of this case.     

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized Rice filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized rice in favour of petitioner, 

named, Sri Monjul Borah after proper verification of his 

identities and also after proper verification of the valid 

documents of the said rice, if any.     

The I/O shall obtain a PR bond of Rs. 40,000/- (Rupees 

Fourty Thousand) from the petitioner. The petitioner shall 

further co-operate with the I/O till the I/O concludes the 

investigation.  
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07.07.2021 

Further, report as called by the Ld. Additional Chief Judicial 

Magistrate, Sonitpur, Tezpur from Deputy Director, FCS & 

CA, Sonitpur, Tzepur is received and it disclosed from the 

report that there is no record available in their office in 

respect of above case no and no any prior information 

received from the concerned investigating officer.  

Seen the same. Let the same be kept with the case record.  

Accordingly, the interim zimma prayer filed by the 

petitioner named, Sri Monjul Borah stands disposed of.   

 

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 


